THE CONTINGENCY FUND OF INDIA
(AMEND\@ENT) ACT, 1982

No. 51 or 1982

[21st .ctober 1982.]

"An Aot further to amend the Contingehcy Fund of Indla Act 1950

Bg it enacted. by Parhament in the Thlrty-thlrd Year of the Republlc
. of India as follows : - :

1 Th1s Act, may. be called the. Contlngency Fund_ of; India (Amend-
men’c) Act, 1982. SToF

49_;of’1950.,1_. oo 20In the Contlngency Fund: of: Indla “Aet, 1950 sectlon 4:~--shall be'

_.numbered as sub-sectlon (1) thereof, and—

(@) in sub-section (1), as ‘'so. - numbered; after “the words
“Central Government may”, the w01ds “, by. noflﬁcatlon in the Ofﬁmal
Gazette,”_ shall be.. 1nserted and -

“(D): after sub sectlon (1), as so numbered the followmg sub-
sectlon shall be 1nserted namely —,._V '_

o (2) Every rule made under this sectmn shall be laid, as
.'soon-as ‘may be after it‘is made, before esch House of Parhament,
. while it i$-in" session; for a tetal‘period ‘of thirty days which may
= . v ...be comprised in one session. or‘in two or miore sucéessive sessions,

' ~.and if, before the-expiry of the session inimediately following the
session or the successive sessioms ‘aforesaid, both Houses agree in
making any. modification in the rule or both, Houses agree that

the rule should not be.made, the rule shall thereafter have effect

only in such modified form or be of no effect, as the case may be;

-s0, however, that any such -modification or annulment shall be

T _ ’wrchout prejudice to the validity of anythmg prevmusly done
: under that rule.”, } _ _ : o
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